- THE HON'BLE SHRI R, RANGARAJAN :

IN THECENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
"k

O.A. 683/97.
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M. Sivanandaiah .. Applicant.

Ve

1. The Superintendent of Pest Offices,
Guntakal‘Dn.Guntakal~801. '

2. The Superintendent of Post Offices,
Hindupur Dn, Hindupur-201.

3. The Director General,

Dept. of Posts, New Delhi, «» Respondents,.

Counsel for the applicant ¢+ Mr, Krishna Devan

Ceunsel for the réspondents

mr. FI. R.Devarij rl SI.‘. CGSCQ

CCRAM:

: MEMBER (ADMN.)

THE HON'BLE SHRI B,S. JAI PARAMESHWAR : MEMBER (JUDL.,)
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ORAL ORDER (PER HON’BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

f
r

None for the applicant. BHeard M:,N.R.DeVaraj, learneé
counsel for the respendents. |
2. Even!!n the previeus ggte of hearing the applicant er

his counsel was not present, Hence, the CA is disposed of 1?

view of the fact that the OA is already covered by the previéns

b

P
k

judgement,
3. The applicaﬁt irn this OA was appeinted as a Short Dutj
Postal Assistant by the orde; of the 1st+ respondent in legteg
No.B3/SDC/81-82 gated 19-~9-93., He was reqularised as Postal :

Assistant w.e,f., 14-6-88 in Central Calcutta Division, Calculf

i
'

He was transferred from there to Guntakal on 31-1-91 and to
- b2 bas ke -
Hindupur on 3-10-91 and since theﬁifontipuing a8 Postal
Assistant in Hindupur Divisien.
4, This OA is filed for a direction to the respondents
herein to pay him the pay and allowances as are applicable td
the regular Postal Assistant for the period he worked as R.T., PP
Short Duty Postal Assistant frem 30-1-84 to 7~6-88 including
holigays & Sundays and all the consequential benefits by holdﬁ
that the impugned order No,B3/SDPAs dated 6~5-96 (Znnexure~6)
issued by the Superintendent of Post Offices, Hindupur wherebﬁ
M/ b et :
( the ruling of the judgement in 0A.1784/92 is only applicable ;
to the applicant who approached the Tribunal and not to be E
extended to otherssimilarly situated employees like the E
t - !

applicanté_is arbitrary, discriminatory and violative of ArtiE

14 and 16 of the Constitution of India.
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5. In a:sim#*ur OA.675/94 where similar po!n?}for
consideratien-eame:up this Tribunal passed the order to

fellow the Apex Court judgement in SLP.B193/93 inC.C.No.
29847/93 filed against the judgement in OA.962/93.$,¢£fis
a similar case ye feel a direction as given in OA,.675/94 will

also hold good in this OA alsc.

6. In view of the abcve, the follewing direction

is given:-

If ultimately SLP.N0.8193/93 in C.C.No.20847/93

filed in the Apex Court against the judgement of batch
case ian.814/90 and batch ,,e going to be dismissed, the
applicantt’herein alse has to be given the same benefit eof
temporary ékatus and consequential benefits thereon that
were granted to applicants in OA.814/90 and batch case
before Ernakulam Bench reported in 1993 (23) ATC 822, But,
1f‘the said S.L.E._is going to be zllewed, this OA stands—gi
dismissed. If any modified order is going to be pasged
by the Apex Court, the applicants herein are alsc entitled
to the berefits granted by the qsgified judgement of the Hon b4
Apex Court,

7. The OA is ordered accerdingly at the admission stage

itself. Nc costs,

_’,/,,/»1 +Se JAI PARAME AR) (R. RANCARAJAN)
MEMBER‘(J‘UDL.) MEMBER (ADMN., )
Dated : The 9th June_1597.
(Dictated in the Open Court) jﬁ
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‘Copy to:

1’% The Superintendent of Post Offices,
: Guntakal Division, Guntakals

23 The Superintendent of Post Offices,
Hindupur Division, Hindupurs

3. The Director General, Oept. of Posts,
New Delhif .

43 One copy to Mr.Krishna Devan, 'Ad‘_gocape;CAT,Hyderabad;‘
5/ One copy to MreN.R.Dsvraj, S&JCGSC,CAT ,Hydersbad,

65 Ons dopy to D.R(A), CAT,Hyderabad,

7. One duplicate copy.
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